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ADDRESS  OF  RESPONDENT/CONTEMNOR  WITH  AFFIDAVIT  ON  IA
199190/2026  IA  No.  199190/2026  -  APPLICATION  FOR  EXEMPTION
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Date : 16-10-2026 These petitions were called on for hearing 
today.

CORAM : 
        HON'BLE MR. JUSTICE J.B. PARDIWALA
         HON'BLE MR. JUSTICE K.V. VISWANATHAN

Mr. Gaurav Agrawal, Amicus Curiae

For Petitioner(s) :  Mr. Pranaya Kumar Mohapatra- 2358, AOR
                   
                    Mr. Krishna Kumar- 300, AOR
                    Mr. Vinodh Kanna B, Adv.
                   
                   
For Respondent(s) : Mr. Vikramjit Banerjee, A.S.G.
                    Mr. Sudarshan Lamba, AOR
                    Mr. Jagdish Chandra, Adv.
                    Mr. Sharath Nambiar, Adv.
                    Mr. T.S.sabarish, Adv.
                    Mr. Debojit Borkakati, Adv.
                    Ms. Tusharika Sharma, Adv.
                                      
                    Mr. Vikramjit Banerjee, A.S.G.
                    Ms. Madhulika Upadhyay, AOR
                    Mr. Sharath Nambiar, Adv.
                    Mr. B.k.satija, Adv.
                    Mr. T.s.sabarish, Adv.
                    Mr. Debojit Borkakati, Adv.
                    Mr. Jagdish Chandra, Adv.

Ms. Akansha, Adv.
Mr. Hritik Pathak, Adv.
Mr. Sahil Bhalotia, Adv.
Mr. Maneesha Sunilkumar, Adv.

                   
                   Mr. Gurmeet Singh Makker- 2357, AOR
                   Mr. Viresh B. Saharya- 1747, AOR
                   
                   Mr. Merusagar Samantaray- 1694, AOR
                   Mr. Anurag Yadav, Adv.
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                   Ms. Tharani Sre, Adv.
                   
                   Ms. Ankita Chaudhary- 3029, AOR
                   
                   Mr. Pukhrambam Ramesh Kumar, AOR
                   Mr. Karun Sharma, Adv.
                   Ms. Anupama Ngangom, Adv.
                   Ms. Rajkumari Divyasana, Adv.
                   
                   Mr. Raghvendra Kumar- 3443, AOR
                   
                   Mr. Shuvodeep Roy- 1672, AOR
                   Mr. Saurabh Tripathi, Adv.
                   Mr. Deepayan Dutta, Adv.                   
                   
                   Mr. Samar Vijay Singh- 2093, AOR
                   Mr. Aman Dev Sharma, Adv.
                   Ms. Sabarni Som, Adv.
                   

Mr. Amit Kumar Chawla, Adv.
Mr. Dinesh Kumar Mudgal, Adv.
Mr. Hitesh Kumar Sharma, Adv.
Mr. Akhileshwar Jha, Adv.
Mr. Varun Varma, Adv.
Mr. Anupam Kumar, Adv.
Ms.Asmita Mishra, Adv.

                   Mr. V. Shyamohan- 2082, AOR
                   Mr. Shishir Deshpande- 1958, AOR
                   Mr. Divyanshu Kumar Srivastava- 3564, AOR
                   
                   Mr. V.v.m.b.n.s. Pattabhiram, D.A.G.
                   Mr. Harmeet Singh Ruprah- 2308, AOR
                   Mr. Abhimanyu Singh Ga, Adv.
                   Mr. Karan Singh, Adv.
                   
                   Mr. Satyajeet Kumar- 2196, AOR
                   Mr. Sanjay Jain- 1299, AOR
                   
                   Ms. Devina Sehgal, AOR
                   Mr. Srikanth Varma Mudunuru, Adv.
                   Mr. Yatharth Kansal, Adv.
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                   Mr. Vinayak Sharma, Standing Counsel, Adv.
                   Mr. Yashvardhan Shah, Adv.
                   Ms. Kavyayani N. Singh, Adv.
                   Mr. Ravinder Kumar Yadav- 1919, AOR
                   
                   Mr. M. P. Vinod- 1089, AOR
                   Mr. Pradeep Misra- 510, AOR
                   
                   Mr. Kishan Chand Jain, Adv.
                   Mr. Santosh Kumar Sahoo, Adv.
                   Mr. Pranaya Kumar Mohapatra- 2358, AOR
                                      
                   Ms. Akansha- 4029, AOR
                   Ms. Eliza Barr, Adv.
                   Ms. Anjali Saxena, Adv.
                   Mr. Govind Sharma, Adv.
                   Mr. Saanil Patnayak, Adv.
                   
                   
                   Mr. Nitin Lonkar, Adv.
                   Mr. Siddharth Dharmadhikari, Adv.
                   Mr. Aaditya Aniruddha Pande- 3259, AOR
                   Mr. Shrirang B. Varma, Adv.
                   
                   Mr. Rajat Bhardwaj, A.A.G.
                   Ms. Baani Khanna, AOR
                   Mr. Robin Singh, Adv.
                   Mr. Kapil Balwani, Adv.
                   Ms. Komal Thakkar, Adv.
                   Ms. Tejal Tapaswani Nagauri, Adv.
                   
                   
                   Mr. Shiv Mangal Sharma, A.A.G.
                   Ms. Shalini Singh, Adv.
                   Mr. Saurabh Rajpal- 3577, AOR
                   
                   Mr. Nishe Rajen Shonker- 1698, AOR
                   
                   Mr. Shantanu Sagar- 2058, AOR
                   Mr. Anil Kumar, Adv.
                   Mrs. Divya Mishra, Adv.
                   Mr. Prakash Kumar Mangalam, Adv.
                   Mr. Manoneet Dwivedi, Adv.
                   Mr. Abhishek Kumar Gupta, Adv.
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                   Ms. Anshala Verma, Adv.
                   Mr. Ankuragraj, Adv.
                   
                   
                   Mr. Uddyam Mukherjee, AOR
                   Mr. Swapnil Pattanayak, Adv.
                   Ms. Kratika Kushwaha, Adv.
                   Ms. Meghna Nag, Adv.
                                      
                   Mr. Kishan Chand Jain, Adv.
                   Mr. Rajesh Kumar, Adv.
                   Mr. Ashwini Kumar, Adv.
                   Mr. Sidhant Sahay, Adv.
                   Mr. E. C. Agrawala, AOR                   
                   
                   Ms. Swati Ghildiyal, AOR
                   Mr. Adarsh Dubey, Adv.
                   
                   
                   Mr. Azmat Hayat Amanullah- 2758, AOR
                   Ms. Rebecca Mishra, Adv.
                   
                   
                   Mr. Guntur Pramod Kumar- 2788, AOR
                   Ms. Prerna Singh, Adv.
                   Ms. Vanshikha Singh, Adv.
                   Ms. Rakshita, Adv.
                   
                   Mr. Anil Kumar- 1649, AOR
                   
                   Mr. Neeraj Shekhar,  AOR
                   Mr. Rajesh Kumar Maurya, Adv.

Mr. Ashok Kumar Rai, Adv.
Mahek Srivastav, Adv.
Ms. Shubhangi Nasa, Adv.

                   Mrs. Kshama Sharma, Adv.
                   Mr. Ritwik Prasad, Adv.
                   Mr. Amrendra Singh, Adv.
                   Mr. Ujjwal Ashutosh, Adv.
                   Ms. Minakshi Singh, Adv.
                   
                   
                   Mr. Vikramjit Banerjee, A.S.G.
                   Mr. Mrinal Elkar Mazumdar, Adv.
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                   Mr. Neeraj Kumar Sharma, Adv.
                   Ms. Indira Bhakar, Adv.
                   Mr. Mukesh Kumar Verma, Adv.
                   Mr. Harish Pandey, Adv.
                   Mr. Shashwat Parihar, Adv.
                   Mr. Varun Chugh, Adv.
                   Mr. Bhuvan Kapur, Adv.
                   Mr. Vinayak Sharma, Adv.
                   Mr. Piyush Beriwal, Adv.
                   Mr. Apoorv Kurup, Adv.
                   Mr. Krishna Kant Dubey, Adv.
                   Mr. Shreekant Neelappa Terdal, AOR
                   
                   Mr. Sanchit Garga- 2748, AOR
                   Mr. Vivek Kishore- 2374, AOR
                   
                   Mr. Sameer Abhyankar- 2516, AOR
                   Mr. Aakash Thakur, Adv.
                   
                   
                   Ms. K. Enatoli Sema, AOR
                   Mr. Amit Kumar Singh, Adv.
                   Ms. Chubalemla Chang, Adv.
                   Mr. Prang Newmai, Adv.
                   Ms. Yanmi Phazang,, Adv.
                   
                   
                   Ms. Ruchira Gupta, Standing Counsel, Adv.
                   Ms. Tulika Mukherjee- 2201, AOR
                   Mr. Beenu Sharma, Adv.
                   Mr. Venkat Narayan, Adv.
                   Ms. Jyotsna Singh, Adv.
                   
                   Mr. Aravindh S.- 2008, AOR
                   
                   Mr. Anando Mukherjee- 2500, AOR
                   Mr. Shwetank Singh, Adv.
                   Ms. Riya Dhingra, Adv.
                   Mr. Utkarsh Anand, Adv.
                   
                   
                   Ms. Savita Singh- 1773, AOR
                   Mr. Akhilesh Kumar Pandey, Adv.
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                   M/S. Arputham Aruna And Co- 867, AOR
                   
                   Mr. Gaurav Agrawal, Sr Adv, Amicus Curiae
                   Mr. Ravi Raghunath- 3190, AOR
                   
                   Ms. Jaikriti S. Jadeja- 2299, AOR
                   Mr. Mukesh Kumar Maroria- 2324, AOR
                   
                   Ms. Rashmi Nandakumar- 2190, AOR
                   Ms. Yashmita Pandey, Adv.
                   
                   Ms. Ruchira Goel- 2477, AOR
                   Ms. Rusheet Saluja- 3813, AOR
                   
                   Ms. Deepanwita Priyanka- 2618, AOR
                   Mr. Satyalipsu Ray, Adv.
                   Mr. Anuj Chaudhary, Adv.
                   Ms. Priyal Sheth, Adv.
                   
                   Mr. D. K. Devesh- 2275, AOR
                   
                   Ms. Shirin Khajuria, Sr. Adv.
                   Ms. Swati Tiwari, Adv.
                   Mr. Rajan Narain- 1239, AOR
                   
                   Ms. Rupali Francesca Samuel- 4335, AOR
                   

State of Karnataka Mr. Omar Hoda, AAG
Mr. Surya Kiran Singh, ADv.
Mr. Aviral Jain, Adv.
Mr. Prajjwal Singh, Adv.
Mr. Abhinav chakravarty, Adv.
Mr. Sanchit Garge, AOR

Indira B., Adv.
Mr. Mukesh Kumar Verma, Adv.
Mr. Neeraj Kumar Sharma, Adv.
Ms. Mrinal Elkar M., Adv.
Mr. S.N Terdal, Adv.

For Kerala Mr. Zulfikar Ali PS, AOR
Ms. Lebina Baby, Adv.

7



Mr. Avijit Mani Tripathi, AOR
Mr. Z.H. Isaac Haiding, Adv.
Mr. Daniel Stone Lyngdoh, Adv.
Mr. Marbiang Khongwir, Adv.

     UPON hearing the counsel the Court made the following
                             O R D E R

Item No.-301.1 Diary No. 39789/2026

1. The applicant (petitioner in contempt) appearing-in-person

has  preferred  this  Contempt  Petition  in  the  main  matter

bringing it to our notice that the order passed by this Court

dated  17.4.2025  in  I.A.  No.260997  of  2024  has  not  been

complied with till this point of time.  The order, referred to

above, reads thus:-

"11. The learned ASG states that the process of

publication of Annual Report on road accidents in

2023 is going on. We grant time to the MoRTH to

publish the by the end of August 2025. We also

direct  the  MoRTH  to  ensure  that  such  annual

reports  are  published  within  a  period  of  six

months from expiry of every calendar year. Only if

such reports are published with promptness, the

same can be useful.

12. The Application is, accordingly, disposed of.”

2. It  appears  that  this  Court  said  something  about  the

process of publication of annual report on road accidents in

8



2023 which was an ongoing process.  This Court granted time to

MoRTH to publish the same by the end of August, 2025.   MoRTH

was  also  directed  to  ensure  that  such  annual  reports  are

published within a period of six months from expiry of every

calendar year.  This Court laid emphasis on the fact that only

if such reports are published with promptness, the same would

be useful. 

3. Issue notice, returnable on 25.11.2026.

4. Union to reply as to why this direction issued by this

Court has not been complied with so far and what they propose

to do. 

Item No. 301.2-Diary No. 40407/2026

1. The applicant (petitioner in contempt) has preferred this

Contempt Petition in the main matter bringing it to our notice

that  despite  there  being  a  specific  order  passed  by  a

Coordinate  Bench  of  this  Court  dated  28.4.2025  in

I.A. No.76249 of 2024, no steps have been taken by the Central

Government to frame a scheme for grant of interim relief to

the claimants.

2. Section 164A of the Motor Vehicles Act, 1988 provides for

a Scheme for Interim Relief for claimants.
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3. The order dated 28.4.2025, referred to above, reads thus:-

"4. Section 164A of the MV Act reads thus:
164-A. Scheme for interim relief for claimants.—(1)
The  Central  Government,  may  make  schemes  for  the
provision of interim relief to claimants praying for
compensation under this Chapter.

(2) A scheme made under sub-section (1) shall also
provide   procedure to recover funds disbursed under
such scheme from the owner of the motor vehicle, where
the claim arises out of the use of such motor vehicle
or other sources as may be prescribed by the Central
Government.

5. Though Section 164A was brought into force on 1st
April, 2022, for a period of three years, the Central
Government has not implemented the same by framing a
scheme for interim relief for the claimants. Under the
earlier  Motor  Vehicles  Act,  the  Tribunals  were
empowered  to  grant  such  interim  relief.  Such  an
important  provision  like  Section  164A  has  remain
unimplemented for last three years. This failure has
to be deprecated. We, therefore, direct the Central
Government to frame a scheme under Section 164A of the
MV Act as expeditiously as possible and, in any event,
within a period of four months from today.
6. The Application is disposed of."

4. Mr. Vikramjit Banerjee, the learned ASG appearing for the

Union brought to our notice that the Government of India in

its Ministry of Road Transport and Highways has framed the

Scheme  under  Section  164A  of  the  Act,  1988  titled

"Compensation to Victims (Interim Relief) Scheme, 2026". He

invited our attention, more particularly to clause 6 of the
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Scheme.  Clause 6 reads thus: -

"6.  Procedure  for  receiving  interim  compensation

6.1. The claimant (victim or the legal heir/s of the deceased)
shall make an application seeking interim compensation in Form
I,  through  electronic  portal  designated  by  the  Central
Government  along  with  the  details  of  application  for
compensation  filed/pending  before  the  Claims  Tribunal.

6.2. The application form shall also include undertakings, to
be signed by the claimant(s), affirming that they are the
rightful claimant(s) and accepting the liability to return the
amount received as interim compensation, in case the Claims
Tribunal  passes  an  order  against  the  claimant(s).

6.3. Upon receipt of the application for interim relief on the
portal, the same shall be electronically transmitted to both
the  Department  of  Financial  Services  ("DFS"),  Ministry  of
Finance,  Government  of  India  and  to  the  concerned
Investigating Officer. DFS shall electronically transmit the
application to the Insurance Company of vehicle involved in
the  accident.

6.4. The investigating officer shall upload the DAR on the
aforementioned designated portal, within 90 days from the date
of accident, as prescribed under clause 12 of the Annexure
XIII  of  Central  Motor  Vehicles  Rules,  1989  ("CMVR").

6.5. The Insurance Company shall, within thirty days from the
date of uploading of the DAR on the aforementioned designated
portal  by  the  Investigating  Officer,  either  accept  the
application or reject the same, with reasons recorded in Form
II. If the insurance company neither accepts nor rejects the
application  within  the  said  time  and  subsequently  accepts
liability, the payment shall be made along with interest at a
rate determined by the Central Government. Form II shall be
uploaded on the portal and the details shall also be submitted
to  the  Claims  Tribunal  before  which  the  application  for
compensation, is pending.

6.6. Where the insurance company accepts the liability, the
payment shall be made before the Claims Tribunal within 30
days from the date of acceptance on the portal in Form II and
the  said  Tribunal  shall  record  such  payment.

6.7. If the claimant and the insurance company agree upon a
settlement and payment under Section 149(3)(a) or no fault
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liability  disbursement  under  Section  164,  then  the  pending
application  for  interim  compensation  shall  lapse.

6.8. The amount of interim compensation paid shall be deducted
from the amount of settlement recorded subsequently between
the insurance company and the claimant under point 6.7, at the
time  of  award  of  settlement.

6.9. The amount of interim compensation paid shall be taken
into account by the Claims Tribunal in case it passes an award
under  Section  168  granting  compensation.  Any  interim
compensation amount so paid shall be deducted from the final
compensation  awarded  by  the  Claims  Tribunal.

6.10. If any amount for interim relief has been paid to the
claimant and subsequently, the Claims Tribunal passes an order
against  such  claimant,  the  interim  relief  amount  shall  be
recoverable.  In  such  cases,  the  Claims  Tribunal  shall  be
competent to pass an order for recovery from the claimant to
whom such interim relief was paid, in favour of the insurance
company that has paid such interim relief."

5. He also invited our attention to a letter dated 23.2.2026

addressed  by  the  Director  (MVL)  to  the  Chief

Secretaries/Administrators  of  States/Union  Territories  and

other  departments  with  the  subject  circulation  of

"Compensation to Victims (Interim Relief) Scheme 2026". 

6.  Mr.  Gaurav  Agrawal,  the  learned  Amicus as  well  as  the

applicant would submit that they had no idea about this scheme

being framed by the Union. However, the learned  Amicus, and

the applicant appearing in person brought to our notice that

this scheme is applicable only in cases of claims arising out

of the use of Motor Vehicles which are insured.  
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7. To  put  it  in  other  words,  the  amount  for  interim

compensation would be paid by the authorised insurer of the

vehicle  involved  in  the  accident.  According  to  both,  this

scheme  does  not  take  care  of  uninsured  vehicles  where  the

driver of the vehicle can be asked to pay the compensation. 

8. We request Mr. Banerjee to take appropriate instructions

in this regard as to whether this Scheme would also include

non-insured vehicles or not. Besides, we want the Union to

ensure  that  people  at  large  come  to  know  about  this

Compensation Scheme, 2026.  People should know because it is a

beneficial piece of legislation. A common man will not come to

know unless made aware that he has a right under the Scheme to

pray for compensation by way of interim relief. What steps

should be taken in this regard is for the Union to look into.

However, we direct the Union to give wide publicity about this

Compensation to Victims (Interim Relief) Scheme, 2026.

9. We may draw the attention of the Union to Section 212 of

the  Act,  1988.   Section  212  provides  for  publication,

commencement  and  laying  of  Rules  and  notifications.  Sub-

section 2 of Section 212 provides that all rules made under

this Act shall be published in the Official Gazette, and shall

unless some later date is appointed, come into force on the
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date  of  such  publication.  Sub-section  3  of  Section  212

provides that every rule made by any State Government shall be

laid, as soon as may be after it is made before the State

Legislature.  This Scheme is a statutory scheme because it is

framed under statutory provision of Section 164A of the Act,

1988. Section 2 (38-A) defines the term Scheme- it means a

Scheme framed under this Act.  This being a statutory scheme

framed  under  Section  164A  of  the  Act,  the  same  would  be

covered under Section 212 of the Act, 1988. 

10. Union shall see to it that the Scheme is published in the

Official Gazette at the earliest.  

11. By the next date of hearing, Union shall give us a fair

idea how they propose to make it operational.

12. The  applicant-in-person  has  some  suggestions  which  the

Union  may  consider  for  effective  implementation  of  this

particular Scheme.  The suggestions are as under:-

"(i) Collection and publication of data by MoRTH:

MoRTH may be directed to collect district-wise data

from  the  State  Governments/UTs,  the  High  Courts,

IRDAI and insurers on:

a) claims pending before the Motor Accident Claims

Tribunals under Section 166 of the MV Act;

b)  appeals  pending  before  the  High  Courts  under
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Section 173 of the Act;

c) proceedings pending for recovery of compensation

awarded; and

d) awards of the Tribunals and orders of the High

Courts that remain unsatisfied.

(ii)  Identification  of  Bottlenecks:  The  State

Governments/UT /authorities concerned shall furnish the

above information to MoRTH in the prescribed form within

thirty days of the end of each quarter. MoRTH shall, in

turn, publish consolidated district-wise, State/UT-wise

and national statistics every quarter, within forty-five

days of the end of the quarter. MoRTH and the State

Governments/UTs shall examine these statistics. The aim

is  to  identify  bottlenecks  and  make  the  system

efficient,  time-bound  and  result-oriented,  so  that

compensation  actually  reaches  victims  and  their

dependents without delay.

(iii)  Infrastructure  for  Claims  Tribunals:  The  State

Governments shall, in consultation with the respective

High  Courts,  provide  adequate  infrastructure  for  the

efficient functioning of the Claims Tribunals, including

presiding  officers,  supporting  staff,  courtrooms  and

digital facilities. The need is acute in States such as

Uttar Pradesh, where claims take on average more than

five years to be decided and the Tribunals are reported

to face serious infrastructural constraints."
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13. Union shall look into the same and revert by the next date

of hearing.

I.A.No.18487/2026 in Writ Petition (C)No.295/2012

1. Issue notice. 

2. Respondents to file an appropriate reply to this I.A. by

the next date of hearing. 

I.A.No.64319 of 2024 in Writ Petition (C)No.295/2012

List this I.A. also on the next date of hearing. 

List  the  Contempt  Petitions  and  I.As  along  with  main

matter on 25.11.2026 at 2.00 p.m. before the same bench.

(CHANDRESH)                                     (POOJA SHARMA)
ASTT. REGISTRAR-cum-PS                    COURT MASTER (NSH)
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